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(Order: Pronounced by Hon’ble Mr.P.Madhavan, Member(J))

Heard. The applicant has filed this OA under Section 19 of the

Administrative Tribunals Act, 1985 seeking the following relief:

“To call for the records relating to the impugned Office Order issued by
the 4™ respondent in Ref. No. 11028/NYKS/PERS:tfr/124/2020 dated
10.02.2020 and the subsequent Office Order issued by the 5" respondent
in F. No. NYKS-TN/DYC-Tfr./DYC-AddI./2019-20 dated 12.02.2020 and to
guash the same and consequently direct the respondents to allow the
applicant to continue to work in the post of District Youth Coordinator in
Coimbatore District with consequential and attendant benefits and to
pass such further or other orders as this Court may deem fit and proper in
the facts and circumstances of the case”

2. The applicant working as District Youth Coordinator in the
respondent department is aggrieved by the transfer order dated
10.02.2020 transferring him from Coimbatore to Bidar (Karnataka) on
administrative ground. The contention of the applicant is that the
impugned order is passed without reference to any transfer order. Hence

this OA.

3. When the matter came up for hearing, learned counsel for the
applicant would submit that the applicant's wife has already made a
representation dated 12.02.2020 before the competent authority which
is still pending and no order is passed till now. The applicant will be
satisfied if he is permitted to make a fresh representation and the said
representation is disposed of by the competent authority within a

stipulated time frame. He apprehends that disciplinary action may be
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taken against him if he does not join the transferred place and hence he

prayed for interim stay till disposal of his representation.

4, Mr.Su.Srinivasan, SCGSC, takes notice on behalf of respondent
no.1 and Mr.M.Kishore Kumar, SPC takes notice on behalf of respondents

no. 2 to 5 and oppose the interim relief.

5. In view of the limited submission and without going into the merits

of the case, the OA is disposed of in the following lines:

“The applicant is directed to make a fresh
representation before the competent authority
within the next three working days and the
competent authority is directed to consider the
applicant's representation in the light of relevant
rules and regulations and pass a reasoned and
speaking order within one month thereafter. Till
such time the competent authority shall not take

any coercive action against the applicant.”

(T.JACOB) (P.MADHAVAN)
MEMBER (A) MEMBER (J)
06.03.2020

M.T.



